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SHRI K R Cj ANI SH The imend 
mcnt of the hon Member is not icccpi lble 
because it will dtfcat the vcrv purpose un 
tier lying the Bill I wish to clarify his doubt 
It may be mentioned that the proceedings 
which Are pending before the ipptllate luth 
orilies courts on m uter- other than rele 
vant to the validity ol the action taken by 
the income t ix department on account of 
the procedui il irregul mty will not be ad 
ver-ely affected bs the mojosed legislilion

MR P i  P i m  SP1 Ms. I R I shill now 
put the amendment ot Mr Bide to the 
vote of the House

Amendment tyo 2 was put a td  m t 'i tm d

MR D I P U n  S P F \ k T R  The que - 
tion is

‘Tl "* Ci iUbe 2 st md p irl of the 
Bill

The motion n a ad >pt< d

Clause 2 nus added to the Bill

MR DEPUTY SPLAM R Tne qiestion 
is

“ That cl uisc 1 the liu c tin u  H>r- 
mula ind the 1 itle stand p irt ot the 
Bill ’

7he motion h as adopted 

Clause 1, the rnaelinn lonnula and the 
Title were added to the Bill

SHRI K R  GANESH Sir I beg *to 
to move

•'That’the Bill be passed ”

MR D EPU Ti-SPEA K ER  The ques-
tion is

‘1 hat the Bill be passed ”

The motion u<jv adopted

M 12 hrs

STATUTORY RISO LLTIO N  RE  
M Y SO Rf STATf E lF C T R l- 

CITY BOARD

THF MINIST1 R o r  STA Tr IN THE 
MINIS 1 R \ Ol I lN A N C l (SHRI K  R 
(iA N I SH) Sit I beg to move the following 
Rc olution

‘ Where is m pursu ince of sub* 
section (3) ol section 6*5 of the 
Lice ricity (Supply) Act 1948 (54 
ol 1918) the Government of 
Mysore h is  with the ipproval ot 
the Mysore Legist \tivc Asscmby, 
fixed mulct its O lder No PWD—  
100 1 Fli 69 d u cd  15th November, 
Ji>f ) tl z -laXimum amount as 
rupees fifty trores lor the purposes 
of sub stc to n  (1) of the said sec-
tion 65 with effect irotn the 
10th September, 1969 t

viid W here is the Government of 
Mysore proposes to raise the afore-
said m iximum amount to rupees 
seventy five crores ,

And Whereas the Mysore Legisla-
tive Assembly has been dissolved ,

And Whereas under the procla-
mation dated 27th March, 1971, 
issued by the President under 
ar k  It 356 of the Constitution, the 
poweis of the St ite Legislature are 
exercisable by P arliam ent,

Now, therefore, it is hereby 
resolved that Lok Sabha do accord 
appioval to the proposal o f the 
Government of Mysore to fix, 
under sub-settion (3) o f  section 65 
of the Lioctricity (Supply) Act,
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1948 (54 of 1948), the maximum 
amount as rupees seventy-five crores 
which the Mysore State Electricity 
Boatd may at any time have on 
loan under sub-section (1) of the 
said section 65.”

Section 65 (1) of the Electricity Supply 
Act, 1948, which fixes ihe borrowing limit 
of Electricity Boards at Rs. 10 crores, em-
powers the State Governments to fix higher 
limits with the approval of the Slate Legis-
lative Assembly. The limit of Rs. 10 crorcs 
was fixed 23 years back ; higher limits have 
been allowed by the State Governments with 
the approval of the Slate Legislatures to 
enable the Electricity Boards to finance their 
power programmes. In the case of Mjsorc* 
State Electricity Board, the borrowing capa-
city was increased to Rs. 50 crores in 
November, 1969. As indicated in the back-
ground note circulated in connection with 
the Resolution, the amounts borrowed by the 
Board outstanding at present aggregate 
Rs 4999.88 lakhs. The Mysoic Slate Electri-
city Board cannot thus raise additional 
resources through borrowings from the 
market, LIC, etc unless the borrowing limit 
is raised further.

The Mysore Government has proposed to 
fix the maximum amount of borrowing at 
R s. 75 crores. Since (he State is under the 
President’s rule and Mysore Legislative 
Assembly has been dissolved and the powers 
of the State Legislature are cxcrcisable by 
the Parliament, approval of the House 
is sought to fix the Mysore State 
E'ectricity Board’s maximum borrowing at 
Rs. 75 crores.

The note already circulated gives 
necessary details in support of the proposal. 
I f  any further points arc laised, 1 shall 
endeavour to cover them in my lepjy.

M R. DEPUTY-SPEAKER : Resolution 
moved :

“ WHEREAS in pursuance of sub-section
(3) o f secljon 65 of the Electricity 
(Supply) Act, 1948 (54 of 1948), the 
Government of Mysore has, with the 
approval of the Mysore Legislative

Assembly, fixed under its Order No. 
PW D-J00 FEB 69, dated 15th 
November, 1969, the maximum 
amount as rupees fifty crores for the 
purposes of sub-section (1) of the 
said section 65 with effect from the 
10th September, 1969 ;

AND WHEREAS the Government of 
Mysore proposes to raise the aforesaid 
maximum amount to rupees seventy- 
five crores ;

AND WHEREAS the Mysore Legislative 
Assembly has been dissolved ;

AND WHEREAS under the Proclama-
tion dated 27th March, 1971, issued 
by the President under article 356 of 
the Constitution, the powers of the 
State Legislature aie exercisable by 
Parliament ;

NOW , T H ER EE rO R E, it is hereby 
resolved that Lok Sabha do accord 
appioval to the proposal of the 
Govern merit of Mysore to fix, under 
sub-section (3) of section 65 of the 
Electricity (Supply) Act, 1948 (54 of 
1948), the maximum amount as 
rupees seventy-five crorcs which the 
Mysore State Electricity Board may 
at any time have on loan under sub-
section (1) of the said scction 65.”

♦SHRI T. V. CHANDRASHEKHARA- 
PPA VELRABASSAPPA (Shimoga) : Mr.
Deputy Speaker, Sir, while supporting the 
statutory resolution in regard to the Mysore 
Electricity Boaid 1 would like to say a few 
words. This resolution ought to have been 
passed by the State Legislature but because 
the State is now under the Piesident’s rule. 
Parliament has been called upon to approve 
of the same.

Since the inception of the Mysore State 
Elcctiicity Board, Government have been 
giving loans to the Board quit* often, 
inspite of their best efforts, the Board has 
nty been in a position to increase its revenue 
to repay these loans. There are several 
reasons for this. 1 would like to tough

'Tbe origin*! speech was delivered in Kannada.
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upon them. The Mysore Electricity Board 
have drawn up several plans for turai electri-
fication, but the ptogress so far has not been 
upto expectations. 1 hail from Sharavathy 
area wheie electricity is generated. To 
enable the construction of the Sharavathy 
project, many people had to be displaced 
from that area. Though they have been 
resettled near about the project area oddly 
enough thise village have not been supplied 
with electricity for which they are end tied 
as a matter of coursc. Then certain people 
have sacrificed their homes and lands for 
larger good of the State, it is ironic that 
these are the very same people who have been 
denied the benefits from the projects lor 
which they sacrificed so much. When that is 
the position whom then arc they going to 
help ?

In my area electricity is being supplied 
to the comumei s at a concessional rate. In 
the areas of Soraba Sig'ira, 1 losanagar and 
Thirthahalli, the Electricity Board has not 
been meeting the demand for power. This 
accentuates the intra-rcgional lnthlanccs m 
regard to the distribution of power should 
be done away wiih. It lias also been 
noticed that the officers responsible for the 
diMribuuw.’i of the power endeavour to see 
that they supply only to those regions fiom 
where they h n l. This is not just and it 
should be the policy of the Board to supply 
power to the farmers who are the backbone 
of the society and who require to bring 
about the green revolution.

In some of the Malnad villages there are 
only four to f,ix houses in eueh village. The 
policy of the Electricity Board is to supply 
power to areas where they would get a 
revenue of the order of 6 to 7 per cent on 
the cost of installation fur supply of electri-
city. Since the Board would not be in a 
position to get the leiura of 6*7% from these 
MaJtutd villages, this should not be made 
a pre condition for the supply of electricity 
to them.

Another point I would like to men'ion 
is the supply of defective meters by the

BoardT to the consumers. I had many a 
times represented this m atter to the 
Electiicity Board hi vain. Licences should 
not be given to those companies who 
manufacture defective meters. The poor 
farmers are blamed for owning defective 
meters and are sometimes prosecuted. The 
Hoard is to be blamed. But the poor 
farmers are penalised for no fault of theirs. 
The vigilance squad of the Electricity Board 
frequently visits the villages and harasses the 
villagers on this accont.

The Electricity Board blames the farmers 
with the plea that the dofcot is due to mis-
handling of the meters by the farmers. I 
got some of the meter* tested and found this 
aUegiiion basele.w I took up this m atter 
with the Chau man of the Board who are 
satisfied with my complaint and was 
convinced of the inherent defects in the 
meters. But even then no action seems to 
have been taken to remedy the situation.
I. therefore, icqnest that they should supply 
nvtcis of good quality and save the farmers 
from unscrupulous harassment.

In rcg ltd to the Mysore Electricity Board 1 
hive one m re poin to high light. The squad 
vigil nice squad ol the Board pays surprise 
visits to arecanut and betel leaves farms and 
impose fine on (he owners of some flimsy 
ground’* bccause of defects in the meters. The 
people arc prosecuted and the court normal-
ly takes 6 months to decide a case. Pending 
decision of the court the Board collects the 
fine to the ex cnt of Rs. 1000 to 2000/- 
whicli is beyond the capacity of farmers.

The Chairman of the Board is at 
present empowered to withdraw cases 
where fines are imposed to the extent of 
Rs. 250'-. This limit should be raised to 
Rs. 1000/-. The fju lt might be either of 
the department or of the farmers. Till the 
C-ouit decides the case the estates will the 
without water supply causing untold suffering 
and loss te> these farmers. There are instancs 
where estates worth lakhs^of rupees became 
arid due to non-supply of water, resulting 
in dossal loss to the f  irmers.

Recently I had met the Chairman of 
the Electricity Board and suggested to him 
to amend the rules in this regard to obviate 
hardships to the farmers.
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The vigilance squad should take effective 
steps to see that the industrial units do not 
misuse the power supplied to them.

In regard to the supply of ccment con-
crete poles 1 would like say ih tt since the 
civil engineers employed by the Board 
are not fully employed throughout, the 
manufacture of these poles should be supsr- 
vised by the civil engineers wish the help 
of some technicians. The Government 
should supply them cemcnt and raw 
materials. They can then manufacture even 
500 poles per month wnh the quality much 
improved. For this purpose, Centre should 
supply the requisite raw materials a1 con-
trolled rates to the Board There arc 
facilities for the manufacture of polos in 
Sharavaihy. If the manufacture is taken up 
departmentaJly , there will be reduction In 
the cost of production and the B > ird c.in save 
lakhs of rupees. This would also solve the 
problem of un- employ meat to some extern.

There is a move to tefreMu.li about 4tl0 
workers employed in M.iba'rna Gandhi 
Ih d ro  hleeiric I'roj ci Tin* is not just 
and human in the pieseni conie\f of un-
employment. This has bo»*n brought to 
the notice of Mysore Slate hlectrieiiy Board 
and tiansferred to some oiher povci cor-
poral ion.

Under the President's Rule, people 
thought that the conditions would improve. 
But it is unfortuatc ofherwise inasmuchas 
even the profitable industrial units are 
supplied with electricity at cncessional 
rates I suggest that industrialists should 
not be given any accession in the matter 
of supply of electricity.

There is a Caustic Soda factory in 
Karwar. This factory has been making 
enormous profits and electricity is supplied 
to the factory at concessional tates. This 
is improper. There should be a uniform 
rate and the Board should not succumb to 
any pressure from vested interests for 
supply of power at concessional rates. These 
are some of the aspects in regard to the 
management and functioning of the S ate 
fclectricity Board which require looking into 
immediately and 1 hope the Minister would 

i take personal interest in this direction to
I Wt the Board on  a  better footing.

SHRI D. D. DESAl (Kaira) ; Mr. 
Deputy-Speaker, Sir, Myosre has grand 
opportunity o f  collecting a very large 
revenue out of Sharavati project. Why is 
it necessary for it to raise further amount 
seems to be a question. It is clear that 
if the Board was opperated on commercial 
basis with its own balance-sheet it should 
be able to generaie large amount of funds 
which could by ploughed back for further 
development of clceti icily board’s various 
expansion programmes. As it is it has 
surplus power It has limitation in respect 
of taansmiision lines but when they put up 
new transmission lines I would suggest they 
do do on basis of extra high tension voltage 
inain iincb because as it is we have at 
the most 220 kV  lints. 1 would strongly 
suggest in view of the huge power block 
they have, 4J0 KV lines or so should be 
for their new transmission requirements.

Then, there is a small suggestion. Mysore 
collects lirge revenue fiom the sale of power 
to oihei S aies a« well as within the Slate. 
Tlieoc fu n d s  shoild not be d verted to non- 
H an expenditure. Particularly if these 
amounts an  isolated from the Government’s 
noima! ic\cnue or expendiiure, it may be 
possible for Mxsore to build up its own 
rtserves out of the sale ol large blocks of 
power to neighbouring Stales. The rates 
in Mysore aie also low. Probably, it may 
be possible for the Suite Board to impiove 
its revenue position also by adjusting its 
latcs with those of adjacent States.

There is also a little deficiency. The 
purchase which the Mysore Elcctncity Board 
makes may be made on technical and com-
mercial grounds and not on any other 
consideration winch is not really of great 
imeicst to the Mysore Llectiicity Board.

SHRI K . R . GATSLSH ; This borrow-
ing has become neccssary because Mysore 
State Electricity Board has an ambitious 
programme of electrifying about 8,500 
villages every year from 1971-72^ The 
objective is to electrify all the villages in 
the S 1 ate in the next five years. Out of
2 6# lakh villages in the State, 1.04 lakh 
villages have already been electrified up to 
the end of March 1^71. In addition, 1 3^ 
lakh pump sets have already been 'energised 
up to  the end of M ay, 1971. The Board



has a programme of energising 30,000 pump 
sets during this year and 95,000 pump se 's 
during the remaining two years of the 
Fourth Ptan. As a result of this ambitious 
programme of rural electrification and 
energising of pump sets, it was neccssaty to 
have this borrowing and I seek the approval 
of this House of the same.

The various other suggestions, which 
hon. M embers have made, will b»* ukcn  
into consideration and will be passed on to 
the Mysore State F.Ie;triciiy Board and the 
Mysore Government.

MR. DEPUTY -SPEAKER : The ques-
tion is :

“ W Hl'REAS in pursuance of sub-secti m 
(3) of scction 65 of the Elcctnciiy 
(Supply) Act, 1948 (54 of 1948), the 
Government of Mysore has, with the 
approval of the Mysore Legislative 
Assembly, fixed under its Order No. 
PWD-100 EEB 69, dated 15th 
November, 1969 the maximum 
amount as rupees fifty crores for the 
purposes o f sub-section (1) of the said 
section 65 with effect fiom the J0th 
September, 1969 ;

AND WHEREAS the Government or 
Mysore pioposcs to  raise the afore-
said maximum amount to rurees 
seventy-five crores ;

AND WHEREAS the Mysore Legisla-
tive Assembly has been di*solved ;

AND WHEREAS under the Proclama-
tion dated 27th March, 1971, issued 
by the President under article 356 of 
the Constitution the poweis of the 
State Legislature are excrcisable by 
Parliam ent;

N O y ,  THEREFORE, it is hereby 
resolved that Lok Sabha do accord 
approval to the proposal of ^ e  
Government of Mysore to fix, under 
sub-section (3) of section 65 of the 
Electricity (Supply) Act, 1948 (54 of 
1948), the maximum amount as 
rupees seventy-five crores which the

9! St. Ran- re. Mysore JULY 31,
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1971 Public Prem ises (Eviction o f  Un~ 92 
authorised  O ccupants) B ill 

Mysore State Electricity Board may 
at any time have on loan under sub* 
scction (1) of the said scction 65."

The motion was adopted.

14 33 hrs-

PUBLIC PREMISES (EVICTION OF 
UNAUTHORISED OCCUPANTS)BlLL

THE MINISTTR OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K . GUJRAL) : Sir, I beg to
move* :—

‘‘That the Bill to provide for the 
eviction of unauthorised occupants 
from public premises and for 
cetiam incidental m atters, be taken 
inio cunsideiation.”

This is a very simple and perhaps a 
very contiovirsul Bill It has come 
heie because of some Itgal lacuna which has 
cropped up as a result of the judgment of 
the Delhi High Coutt.

This Act was passed first by this House 
in 1958 and was working for quite some 
time. It had ihe same provisions as tho*e 
of the Punpb Pubhi Ptemises Eviction Act 
of 1959. That was struck down by the 
Supreme Court, Since our Act was in 
confotnuiy with the provisions of the Punjab 
Act in seveial areas, we first parsed an 
Ordinance and then an Act in 1968. But 
this was struck down by the majority judg-
ment of the Delhi High Court in 1970. 
Although the Government has gone in 
appeal against that judgment, since it is 
taking a lot of time, we thought that it 
would be bettei for us to come here with a 
revised Bill on the lines indicated by the 
judgment itself. The judgment of the High 
Court has itself suggested that we should 
come heie with this new Bill and m e.t the 
lacunae that were pointed out in the earlier 
Act.

The main lacuna in the earlier Bill was 
that the Estate Officer had two remedies 
open to him , either to try the case himself 
and take appropriate action as a quasi- 
judicial authority or to take the case to a  
civil court and let the case be decided 
there. The High Court felt^ tha* it was

♦Moved with the recommendation of the President,


